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S IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

ERNAKULAM BENCH

0. A. No. 571 of 1993,

DATE OF DECISION.___ 144493

M,N,Divakaran - Applicant Qz/

. L3

M/s. - MC Cherién,' Saranung;;a‘ae‘z:~—-Adv6cate for the Applicant (s)
ian =nd TA Rajan
Versus - . .-

v'UNION“Of mdia~rep.Mgh _Respondent (s)
Under Secretary, Central Water Comm i ssions:
New Dalhi and others _

un_se]_Adv,océte for the Resp’c’i‘g‘\?ﬁﬁt (s)

CORAM :

The Hon'ble Mr. SePoMukerji, Vice Chairman
. and- | | | ,
The Hon'ble Mr. A.V.Haridasan, Judicial Member

Whether Reporters of local papers may “be allowed to see “the Judgement ?’)M

To be referred to the Reporter or not?p~ - ) . :
Whether their Lordships wish to .see the fair copy of the Judgement?lW

To be circulated to all Benches of the Trgbunal Pl AN .

R JUDGEMENT - .
(Hon'ble Mr.S.P.Mukerji, Vice Chairman)
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We have heard the learned counsel for both the
parties on this application in which the applicant hag
sought the following reliefss-

"(i) Issue an order quashing Annexure-VIII order,
- in so far as it has not regularised the
service of the applicant as Asstt.IElectri-,
- cian-and- -£ixed- the pay accord:lngly.ﬁﬁ N
(11) Issue necegsary directions to the- 're spon-
- dents to regularise the service of the
B applicant in scale Rs.210-290 Asstt.Ele-
ctrician or other equivalent post, in conti-
nuation of the service prior to 20-3-1984
duly taking into ;account the entire past service
from 3,1,1977 onwards andgive pay fixation
) . and attenr.iant benefits of arrears and promot-
& ion and other service benefits accordingly
o with effect from 20, 3,1984 onwards. ,
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(iii) In the alternative, direct the respondemts

- ~  to consider- and dispose off Annexure-:rx
repre sentation, duly takmg mt@ account,
Annexure-xl and XII judgments ‘of this Hon'ble
Trianal als@ and the prmciples laid
down therein.

(iv) Issue such other directions or orders as
this Hon'ble Tritunal may deem £it and
prbper in the cira mstances of the case.'

2. then the case was taken up for admission today,

the learned counsel for the applicant stated that the

,applicant will be satisfied iﬁ the reshdents are
directed to dispose of the representation dated 2 12,92
iled by the applicant as at Anmnexure-IX keeping in
view the judgment of . this Trilw.nal dated 2.9.92 in
0.2 684/91, a copy of vhmh is at Amexure-XI, He
has. alsQ breught out that in similar cases repregsentat-
| '.iqn‘s were dimcted to be disposed of on the above lines. 1
3. ‘The learnea counsel for the respondents |
stated that he haéd; né objection to the application being
édm'it:ted and disposed of at the gstage of admlssion on

the lines suggested by the,lyearned’counsel for the

applicant.

4, ' Ingthe circumstances, ve admit this application,
and dispose of the same with the dimction to the second
- o o respondent to dispose of the rep‘:esentatien of the applic:‘ant

dated 2.12.92 at Annexure.l'x after taking into aceount the

judgment of this 'l‘r‘ih.mal.dated 2.,9.92- in 0.A.684/91 .

& " at Amexure-XI, The representation should be disposed of
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~and xthe decision ‘can;huti"ie'étgd to the épplicant with a

k

speéking order within é’peri@ébof three months from the

| date of receipt of a cdbyvof this order. 1In case the
abgfe said representat'j;on is not readily available with

“the second responéent,iag?opy'thergoﬁAavailablelat'Annex.

ure IX should be ‘disposed of on the above iines."_ There

(AV Haridasan) .~ (8;P.Makerji)
Judicial Member : - . Viece Chairman

1.4.93
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